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Idle capacity due to Recession In 
Industry 

U5'7. Sbri M. L. Sondhi: Will the 
Minister of Industrial Development 
and Compa.ny Affairs be pleased to 
atate: 

(a) whether Government are aware 
of the suggestions made by a commit-
tee of the Indian Merchants Chamber 
to arrest the present recessionary 
trend in the economy; 

(b) the industrieg which are serious-
ly aftected by the recession according 
to: this Btudy; 
(c) whether these industries were 

working full capacity and if, not, the 
~ent .Of ,Idle capacity in them a' a 
consequence of the advent of feCes-
Ilion; and 

(d) the measures Govermnent pro-
pose to take to remove the hardships 
of the industry? 

The MinIster of Industrial Develop-
ment and Company Affairs (8hrt F. A. 
Ahmed): (a) to (d). Presumably the 
reference is to the news item which 
appeared in the Economic Times of 
the 15th July, 1967 under the head-
ing "IMC Urges Integrated Approach 
to check Recessionary Trends". A 
COpy of the stUdy is being obtained 
from the Indian Merchanm' Chamber 
and relevant information will be 
placed on the Table of the House. 

MIs. Krishna Transport and Finance 
(Pvt.) Ltd. Karol Bagh, New Deihl 

7258. 8hrl Manlbhal ~. Patel: Will 
the Minister of Indu,trlal Develop· 
ment and Company Affairs be pleased' 
to state: 

(a) whether it is a fact that Mis. 
Krishna Transport and Finance (prj. 
vate) Limited Co. of Bank Street, 
Karol Bagh. New Delhi have not only 
stopped payment of interest but have 
also refused to pay the principal 
amount to the depooitors even on the' 
maturity of their deposit receipts; 

(b) whether it is also a fact that 
they h.ave been proceeded against in 
the Court of Law by some depositors 
for liquidation of the Company; and 

(c) if so, the stage at which the 
case rests at present? 

The Minister of Industrial Develop. 
ment and Company Affairs (8bri F. A. 
Ahmed): (a) Inspection of the booD 
of accounts of the company reveals 
that the company is unable to meet 
its ,liabilities with respect to almost 
all the deposits which have matured 
for payment. 

(b) and (c). 'Some depositors have 
pJ;'esented a petition to the High Court 
for winding UP the company. The 
case is fixed for hearing on the (tb 
August, 1967 when the company 1& 
expected to submit its reply. 




